Regolution re: BHADRA 13, 1881 (SAKA)

Whe Minister of Partamentary
Afhirs (Shri Satya Narasyan B8inke);
i oan be taken up on Monday.

" Mer. Deputy-Speaker: On Monday it
exn be taken up.

——————

1534 hry,

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

FoRrTY~-NINTR REPORT -
Sardar A. 8. Saigal (Janjgir): Sir,
I beg to move that this House agrees
with the Forty-ninth Report of the
Committee on Private Members’ Bills
snd Resolutions presented to the
House on the 2nd September, 1959

Mr., Deputy-Speaker: The question
i

‘“That this House agrees with
the Forty-ninth Report of the
Committee on Private Members’
Bills and Resolutions presented to
the House on the 2nd September,
1859."

The motion was adopted

et

~1535 hrs.

RESOLUTION RE: REFERENCE OF
THE TIBET ISSUE TO THE UNO—
contd.

Mr. Deputy-Speaker: The House
will now resume further discussion of
the Resolution moved by Shri Atal
Bibari Vajpayee on the 2ist August,
1888 regarding reference of  Tibet
imsue to the UNO.

Out of 8 hours allotted for the dis-
cussion of the Resclution, 28 minutes

U3 1.3D-7.

Beference of
the T4bet Issue Sand,
to the UN.O.

have already been taken up and 1
four and 32 minutes are left for ¥s
further discussion today. !

Shri Braj Raj Singh may continue
his speech.

But there is one thing that I might
say in the beginning. There is such a
large number of hon. Members who
have expressed their desire to speak
that the time they take should bhe
limited to the minimum. I think ten
minutes each might be enough.

Shri P. K. Deo (Kalahandi): Sir
you promised that the time would be
extended by say, one hour.

That is within the discretion of the
Chair.

Mr. Deputy-Speaker: I will leok
into it if I have given any promise.
But even then the time-limit would
be ten minutes

Shri Shree Narayan Das (Dar-
bhanga): There arc some amendments
of which notice has been given.

Mr. Deputy-Bpeaker: I am sorry
that I forgot them. But the reason
for that was that they were all be-
yond the scopc of this Resolution.
Shri P. K. Dro’s amendment says
that for the word ‘refer’ substitute ‘re-
open’. That would not be covered.
Then he says that after the words
“Tibetan issue’ add the words ‘and re-
fer the Chinese aggressive in roads to
India’ Tuat would be out of order
as it i~ beyond the scope of this
Resolution. We cannot refer to a
friendly country in such a manner.
Then there 1s Shri Shree Narayan Das’
amendment. That also refers to cer-
tain matters that ought not to be
brought in this Resolution. I will
give them an opportunity to gpeak
and I think that is all that they
want.

Dr. Gohekar (Yeotm.l) My amend-
mumm
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The Prime Minister and Minister of
External Affairs (Shri Jawaharlal
Nehru): Time could be extended a
little, say, by another half-an-hour or
an hour, if you like.

Shri P. K. Deo: At least by one hour.

Dr. Gohokar: My amendment is
there. I think it is perfectly in order.

An Hon. Member: There are other
amendments also.

Mr. Deputy-Speaker: Which amend-
ment.

Dr. Gohokar: The one in my name.
It is in list No. 3.

Mr. Deputy-Speaker: Shri Kalika
Singh’s amendment is there. That is
very argumentative and it touches...

Shri Kalika Singh (Azamgarh):
Taken as a whole it is in order.

Mr. Deputy-Speaker: I have seen it.
It says:

“This House is of opinion that
Tibet is an integral part of China,
and as such, it is within the do-
mestic jurisdiction of the People’s
Republic of China to solve the
Tibetan tangle in the best possi-
ble manner. Failure of China to
solve the tangle may result into
mass genocide and breach of in-
ternational peace which may at-
tract the provisions of U.N. Char-
ter for intervention....... »,

I do not think it would be advis-
able to discuss all these things here
or bring them up here thus. Shri
Gohokar’s amendment. ....

Shri Radha Raman
Chowk): My amendment is there in
Hst No. 2.

Mr. Deputy-Speaker: Shri Gohokar’s
amendment says, for the words ‘refer
the Tibetan issue to the  United
Nation’, substitute ‘support the Tibetan
issue if brought in the United Nations
Organisation.” That is in order.

SEPTEMBER 4, 1959

(Chandni’

Reference of 6496-
the Tibet Issue
to the U.N.O.

Shri Radha Raman: My amendment
is in list No. 2. It is amendment No.
4.

Mr. Deputy-Speaker: Shri Radha
Raman’s amendment says, for the ori-
ginal Resolution, substitute—

“This House approves of all the -
steps which Central Government
has taken so far in respect of the
Tibetan issue and is further of
opinion that suitable steps such as
would lead to a Conference of
Bandung Powers at an early date
be taken to consider and resolve
this question in the larger interest
of Asia and maintenance of peace
in it

Things like convening of Bandung
Conference and others cannot be cov-
ered by this Resolution.

st awew fag  (fEosmang)
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i wpw Ty & oy fewwrd
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Reference of
the Tibet Issue 632
to the UNO.
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P. K Deo: 1 wholeheartedly
m:::lrt the resolution which has bHeen
so ably moved by my hon. t_'hnd
Shri Vajpayee on this Tibeian issue.
The whole purpose of my tabling the
amendment was this, that I thought
that the Tibetan question was already

SEPTEMBER 4, 1588

Reference of B304
the Tihet lsrue
to the UN.O.

pending coppideration in ihe Unimd
Nations, and 50, there would be po
quest:on of referring the issue to
them; the appropriate thing would be
to reopen the Tibetan question in e
Unuted Nations forum.

On the 13th November, 1958, we
learnt from an announcement from
Lake Success that the question of
Chinese aggression and invasion om
Tibet had been referred to the United
Nations by the then Tibetan Govern-
ment. Formally, it was raised n the
Steering Committee of the Geners
Asgsembly of the United Nations by
Mr. Castro, the representative of Ei
Slavador. He very correctly pointed
out that under article 1, Paragraph 1
of the Charter of the United Nations,
the United Nations must maintam
mternational peace and security, even
though Tibet was not a member of
the United Nations, because the UN.O.
must not only maintain peace among
the member-States, but the main
obligation of the U.N.O was to main-
tain international peace throughout
the world

It was only on the firm assurance
of India that the Tibetan question
could be peacefully solved and that
Tibetan autonomy would be safely
safeguarded by peaceful negotiations,
that this adjournment was done on
this Tibetan question; and there has
been no final decision on the Tibetan
question; there has been no res
judwata, It has been pending cen-
sideration since then, and it could be
reopened at any time by any member
of the UN Genera! Assembly

Whle taking part in the discussion,
India's representative, the Jamsaheh
of Nawanagar had said that :

“The Chinese forces have ceased
to advance after the fall of
Chamdo, that is, 480 kilomales
from Lhass. Indian Government
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are certain that the Tibetan ques-
fien could Ye settled by peaceful
meend and such a settlement esn
skfeguard the autonomy which
Tibet has enjoyed for several
decades, while mamtamning its
historical assocfation with China”

He further said

“My delegation considers that
the best way of attaining that
objective would be to abandon
for the time being the idea of
mcluding the question in the
agenda of the General Assembly ”

‘Sir, I would request you to mark the
words for the time bemng' The
whole question was shelved for the
time being From the recent occur-
rences, you will notice how disillu
sioned the Jamsaheb was at that time
when he suggested such a measure
The Chinese forces did not stop at
Chamdo, they forcibly occupied Tibet,
they massed their troops along the
Indian border and invaded and
occupied certan portions of the
Indian territory

Sir Tibet 1s of conaiderable strate-
gic importance to India The
“Thirteenth Dala: Lama declared the
complete independence of Tibet, just
as Nepal broke away all sorts of
allegiance with China for all time
T bet 1s an autonomous government,
and has never permitted—any inter-
ference m its internal administration
by the Chinese Further, in the
Second World War Tibet did not
compromise by throwmng her forces
on the side of China So you can
very wel] see that Tibet has all along
maintained an independent status so
far ag her internal administration 1s
cdoncerned

In 1050, 1t was on the assurance of
India that even the US A voted for
the adjournment of the Tibetan ques-
tion Mr Gross of the US A at that
time pointed out that he had voted
for the adjournment motion on the
fact that “the Government of Incha
‘most directly concerned in the subject

Rejaeance of 6506
the Tibet [ssue
to the UNO

matter and whose territlory botders
on Tibet hoped that the Tibetan quea~
tion could be peacefully and honeus~
ably settled”

I beg to submit that mn 1950 the
Tibetan question was not rejected, it
was simply adjourned

Lately, we find that the Chinese
dragon has been spreading its fangs
trom the roof of the world on India.
It was possible because of the lati-
tude that we have shown to the
Chinese for so long, and because of
our traditional good behaviour
towards our neighbours

I most respectfully submut that i
was on the mitiative of India that the
Tibetan question was zhelved, and it
1s now the sacred duty of Indip to
reopen the Tibetan question i the
United Nat ons especially when the
Chinese have not only crossed and
penetrated into Indian territory but
have thrown a challenge to India's
integrity and sovereignty

The Sino Tibetan agreement of 1951
which was possible because of the
goodwill of our Government, and
which recognised Tibetan autonomy
under Chinese suzera.nty has been
thrown to thc¢ winds and Tibetan
autonomy and Chinese suzeramty
have not bcen icconciled by peaceful
means

The people of Tibet have been
dcnied the fundamental rights of
hberty and security of ife We have
seen that freedom to live and freedom
of movement have been denied to the
Tibetan people Freedom of worship
ind religion has been completely
v olated Thousands have been but-
chered, and thousands have been put
to torturously cruel methods and
foiced labour There 1s an organised
and planned attempt to annihilate the
personality and the individuality of
Tibet and to completely wipe it out
from the map of the world

1 most respectfully submit that i
that has been done mn Tibet amaunis
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w genocide whica has been resorted
to by the Chinefe on the helpless, the
unarmed and the peace-lov.ng Tibetan
people; and this has surpassed even
the outrages of Hitler 1n tha Brlscn
'camp

It was on the init.ative of India,
Cuba and Panama that a resolution
on genocide was passed India has
been champion ng such cases all along
R was on India’s mnitiative that the
resolut on on genocide wag passed It
said that genocide 18 a matter of
mternational concern as 1t 1s a crume
against humanity The convention on
the prevention and punishment of the
crime of genocide was passed by 55
votes to 0 That was passed just one
day prior to the Universal Declara-
tion of the Human R ghts by the
United Nations These two conven-
tions were passed without a single
note of dissent from any member So,
you can very well imagine what an
amount of goodwill from the whole
world was there behind those two
cvonventions or resolutions

Now, what 1s genocide? It 1s said
in that resoluton that genocide,
according to that convention, means
any of the following acts committed
with intent to destroy in whole or 1n
part a national, ethnical, racial or
rehigious group, namely (1) killing
members of the group, (1) causing
serious bodily and mental harm, etc
1t provided that the crime should be
pun shed, and the trial should be by
an international tribunal

I most respectfully submat that the
misdeedg of China are clearly proved,
that China has commutied genocide
and should stand tria] by an inter-
nat.onal tnbunal and should be
punished. By ‘China’, I mean the
People’s Republic of China, regard-
ing whose admusion into the United
Nations, we have been advocating so
much. Further, China has denied the
’:.::ﬂml the right of self determina-

In this conneotion, I may drew your
attention to the famous resolution om
the night of welf-determmation. Aa I
had pointed out previously, this time
also, India along with mx powers
uutiated the resolutiod in the UN.O.
on the rght of self-determination
which clearly suggested the appoint-
ment of a commission which at the
request of any ten members of the
UNO would exammne any situation
resulting from alleged denial or
mmadequate realisation of the right of
self-determination In this case, India
was the prme mover behind the
resolution

In the case of Tibet, we have found
that the right of self-determination
has been denied to the Tibetans,
genocide has been committed om
Tibet, and the integrity of Tibet has
been violated The aggressive atti-
tude of the Chinese has proved that
mmper alism 1s not the monopoly of
European countries It can spread
even to Asia and 1t can be ut lised to

suppress and to victimise weaker
nations
16 hrs
Tibet has completely unmasked

China as a wolf i1n sheep's clothing.
Communist imperialism 18 worse than
western imperialism, because they
claim themselves as the Iiberators of
the down-trodden countries We have
seen what ‘hberation’ has meant to
the Tibetans recently India has no
political axe to grind, but in view of
the historical role that India has play-
ed for the right cause and in view of
the manner 1 which India bhas
championed the cause of the down-
trodden, dependent and weak coun-
tries, it is just right that India should
rise to the occasion and recpen the
Tibetan question in the General
Assembly of the United Nations

In the case of Morocco, Algeris,
Indonesia and in the Anpglo-Fremeh
action against Egypt, Indin kas al?
along s ded with the weaker nations,
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nations which have been subjected to
the imperialism of aggressive bigger
powers. Even the stand taken by the
United Nations in the case of Korea
has clearly proved......

Mr. Chalrman: The hon. Deputy-
,Speaker had said in the very begin-
" ning that there are a large number
of Members who wish to speak. So if
any one Member speaks beyond the
time-limit, it will curtail the oppor-
tunity of others.

‘Shri P. K. Deo: I' will not speak
beyond the time-limit. I will just
take flve minutes more.

Mr. Chairman: By my watch, he
has already taken 12 minutes.

Shri P. K. Deo: Let me have three
minutes more.

Mr. Chairman: I hope he will con-
clude within that time.

Shri C. R. Narasimhan (Krishna-
giri): On a point of order. Of course,
1 do' not want to disturb the hon.
Member who :s on his legs.

Shri P. K. Deo: He is taking up
my time.

Shri C. R. Narasimhan: I am apolo-
gising for raising the point of order.
Can we have the debate in a manner
which spoil our friendship with other
nations?

Shri Vajpayee (Balrampur): What
is the point of order? There is no
pe.nt of order.

Shri C. R, Narasimban: According
to our rules, we ghould not in our
debates offend friendly countries.

and in that conneetion, it was said
that the Government of India had
sided with the weaker nations. As
far as that goes, anything relating to
Tibet come in. But the only
thing i that the time-limit should dbe

BHADRA 18, 1881 (SAKA)
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Shri P. K, Deo: If you examine the
stand India took in the case of Korea,.
you will find that India approved of

‘the enforcement of collective mea-

sures against armed attack on the
Republic of Korea by North Korea.

I submit that India has always play-
ed that historical role. In this con-
nection, I would crave the indulgence
of the Prime Minister to repeat a few
words from his famous speech on $rd
November 1948 in the United Nations.
Thig is what our beloved Prime Minis-
ter said then:

“It was an astonishing thing that
any country could still venture to
cling to that doctrine of colonial-
ism, whether by direct or indirect
rule. After all that happened
there, there will be not mere
objection to that situation but an
active struggle against any and
every form of colonialism in any
part of the world”:

I request the Prime Minister to
remember these famous words he
spoke there and act accordingly.

On the 5th June, 1959, the Interna-
tional Commission of Jurists

Mr. Chairman: If he goes on quot-

ing like this, there is no time avail-
able.

Shri P. K. Deo: This is the last one.

Shri Kalika Singh: This is Chinese
attitude!

Shri P. K. Deo: On the 5th of June,
1859, the International Committee of
Jurists at Geneva have clearly stated
after going into the evidence that
deliberate violations of the funda-
mental human rights have taken place
and there has been a prima facie case
that the Chinese have made an
attempt to destroy the national ethni-
ca), racial and religious activities ofa
group, by killing the members of the
group and by causing serious bodily
harm to the members of the group.

In these circumstances, I do noS:
think that there can be a.better case-
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and a better cause for India to raiwe o forowa @t andy el & e AT A
wm the United Nations and for the
United Nations to intervens and act. ;‘;a::r :‘:2:::'::;:;’3;
n::. fhm Shri Shree Narayan ot fin gk fel¥ & G oy W wney
méndmenu lho:ﬁebo :ivenv:dm\ee &’m““"mtni#{“
first. Shri Shree Naraysn Das. 0 w7 gaeg 7l vt 9% fog & wrx
WA AR B AT § e} Foar wrgar

Dr. Gohokar:
‘hag been allowed.

Mr. Chairman: Shr1 Shree Nanyun'

Das.
Dr. Gobokar: Sir, I beg to move*
In the resolution,—
for the words “refer the Tibetan

issue to the United Nations”

substitute “support the Tibetan
issue if brought in the United
Nations Organisation.” (6)
sft sfrreraw T : gt AgNe,
forg qeara & aX & WY faare §1 @
R, 3= 1 vt faqa § 2 a2 & wgege
21 fyeaa & o € Y qzaAd 94 §
M fow agg 7 (02 gamk e AT @Y
g erddgaame warNrenw @
|9 T A A0 §, ATIIT A F7 AR
™ W g, 7 gt § 1 for & Ay
¥ &Y T W Fa1 AN FTRAY PG,
for alid @ g9 7 awt wm e frar
g 3« wr fagg § 1 fooaa 7€ 3
X @y 1, AT FE AT gAR AW
& 1 7z e g€ ara § Wi gfwre
¥ Y adt g%z grar § fr e faeaa
ot & sy@ar wraar wr o

ow Wit weer : A AT TN
2

it shwreraw o : ag RO @
& Y wwn | fw v oY P ax
oy wn ol § fe squer § e

Sir, my amendment

& wafe ¢o ez 99 § wife ¢ ot
frmrereair g der F ow §
i wlmfes aft & | saf9d qg ge
faargregg wer § fo foswa ow wadr
TFEA AR

7% qolte wwer : 7 frag Wz
Hq wraaATESr

ot sfiareraw o : /1A g ST AT
e %33 ¥ Mar A E oty o wvR W
sfRsc At g Aag e AfT g1 I ®
BT T Ageq €7 &1 § e o1 gq
7 AT 394 919 &Y, 918 A8 aiagrfes
g1 wg fadr a s w7 g1, 99
AFAAT 74 £ AI7 frare g5z #
Agr A2 § 7 /YT 97T ¥ qq4a7 &,
a ¥ ALH UG 7Y ¥r3q Fo1 § AR
34 § 9ES AT q0q qEF FAHW w77 6,
Iq F WY 7 397 T favsqa vy eavry
T & € 7 ALT 9T ALY 47 ( 7 WA
&ir w% AT § a4 fAagr Wk A
e oy 73 fardy wa F v Forae
F7 oY qAAg weew qgr ML § A
ez w1 § 42 I §, afagd New
¥ ag fagigreay fagw &, dfaa fex
7t . f

e wwelm v : gfear a1 iy
oT% AT K ?

oft sfvreraw TR ¢ uT g g
ari ® fad dure § fe fag qop o

wrtareas fasre ¥ Y ofrd, wa ¥ wrey
o vy age v §, pu oty
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s awm wyrqafe se @ A
fwsga ¥ ¥ ar® o wwr §, WA
® wxT I ® W wfowre §, 31 wigerd
W& wrex w0 ok 31 qfeerd
& Fex %l & W A N e
T 7 Y AT § QX AT W
frrrom we & ww T T ),
Ay garar q& wEafr 97 & Qo
¢

T AT T F U JIE W
Yfres A dgqqn § feqa Farew
weqr fwar §, wafy frevm ® 97
NI ®; VAT §, IT FANAT ® @Y
FT AT 3TN Tasew & qrq At AR
faear §, F1 gwerearar fear &1 SR
G LTI & faeg oy fwar &
&q g wrs 7 faga @ av 7 Fqg7 779
% A3 971 & Aqan g f& @
g I8 7957 ar faad A 2w gfaar &
£ 3rwas g aggawraag.

Wy "am 7 & o faar & 1g
#1, faq ga w127 & fo Ava g
AQET TSL F F AW qg AATT WAT Y |
Ty ag T @ 6 ow saTy TSy
F gt Favx iy wv e frar an
T @l 4 Sfer swr aw wgwar
#7 awAT & a9T a1 7Ly, @R A dA
#Y vy &7 wf w1 F qr7 A ¥
WY EHITTCIMT G T WA A 75 A
fawar &, 7€ ST FT FHITTIAT GATL
ART , TR A FAT fear d fa
fooer ot & wg Frr AT T oWiT
frsxa qw rarr @ AGr & wa g
faexa w1 a5 @& Ay wi forpr g
for og qare 3Istar  fn ama, feaaa
¥ § a7 V7w 9T A &, T THA
e Ot | dfeq Frexar w0 AT O
Gaw §, fad wfrex 7 €, 3w &
wfwrdt T wrwwr gt §, 78§ s
F 1 qw frd wa g g § fe xe o

BEADRA 18, 1881 (SAKA)

Reference of 6514
the Tibet lasue
to the U.N.O.

®r goe U KO & & avar @ Ay
ey wrgar? sz d fe Wiagaanr
* ¥ yocrearar frona & @i foar §
3q # fawg o mear & a0 ow oo
AT g §F awaT §, T T I &7 AW
tfsfaaa g NaeT v ow &
ghrar €1 aifs & &= @7 AT
ayga s we & @y 7 AW
§ far & ¥ mv vder wg Wr }
fo e Aqes T ag AR fo fedr
2w § ar gfamr & faedt T & ¥ Ay
fa wear adY § for g gfmr § ward
RY? ¥ weqaraqr §, AT 37 §¢ fr aw
sftmg A s eeng v fad §
Tg ARAAT AIZATE -5 No7 v fearz
#7% &1 A7 Wy faer § 9@ aga wsay
whyr ——f g9 AW w AT T
g § faq qa7 § Fwr T Awa
gz Hty wr waq K A@r A vEF
FH ATy § A AL AT 9847 §
57 &7 4% 716G A7 F fow M ®
® amr wd ) wrar g7 faapy vy
Xy & & S1a1 AT T JALE FAN
TATHA WATIAT & WAL q T[T $TF
F Ffrq & AT 1 A0 TS AR AR
¥ a8 g7 faaramaz § ot 057 W1
AT A R, 7§ BT fqoxa #7
Arfeafr g aw S T A AdrgE
XS AT Or a4 F Soe aTT HIF ) #g
AT GIEASTEAT qH AL ACTH GLWE
et 7% fggram wraeT g P ww @
fasga & Wod ®1 ATFT 7 A I5E
ac & a1 fa g9 957§ 54 3fee-
FIy 7 A7 AT ¥TEF 1 AT Far fa
mift qrafer wzen & wat fv fgrar
1 $AAT § ITHITE, 3T SUHAN
F1 €71 (2 GITqT A TSI AT
w7 gy i A A Y T 9@ § fggeam
AT AT AN gAT IT SIAAA §
6 W s ge Frg i fe feeff @R
gt & ot § 1 3T wEAT § YW
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o ary A ol § dfeT qa Ao ot shaveaw o ot & waw
¢ fo foowe o1 i oY w2t &t wegd® za1d wr wif o o€ § i
§ o wax fasr WY g & aedr & wwar ¥ fe oo foufad & amdrg
w¥ feafer wrer g haf o wrror fgegea

# fad acarar g T A fe g Torewra
T N d@0% UG 99 € ama §
w1y dfer ferswar v vy gafraer gy
.

A sto Wo q: s WK forw wawme
¥ afgor wler & AAraY § &Tg AN
iz ® Ay adft et § AR 3TE T
T iy fear amar § ok grenfie ag
zfetor wareT w1 YT AR gAfey
et @ dfeq e AR O A ¥
T & Y forewa & qraS WA F v
aw )

staroqw g @ 7 w7 fw
@ § U9 2w § e o o fwdt @Rt
3y 2 &1 wigwrr § s g gew
wg ‘wars 951 § fo wrar faeaw @t
srufria} fo afr sk qfe g
wr afada AT § O 39 g § o
g faaz 330 grn fa ¥@ A W
Jaaq WL 7 IST 17 f 7Yy qgg™
& guas § 5 @ v qCof Wiy
frar %7 *r s § fo fggeam
oY 9 anrd 7 gzt fzd fe g

ogr aw A faolt wg W e
# qg eqer w2 &7 wrgar g fe g
agrafa forarm & oqar & @y 7@
§ W A gre T Hr aTw F AN
wrwgT fpar § & sawrawdT e Ewd |
s T 8 ey g onft § fe ey
# war feafer g€ § o fon 1cafer &
7 & aTere ¥ agy oy wvdangy v av
AWT FT AT T VT 10T CGOY 3T SN
ety wd At §

W WIRY W WY Ay S
w » ¥

wxeq A fors farqy €Y fie aga & vmolt
aprar AR AR Hfe gaar eyse § fiw
g ¥ o gATory § o) A fsaely

EIER § Tq@ § ag Wy qod W
PRI A wrd § W d fggea &
O %Y tud foa aarf v sgav g
fr sz 1od e it i A @ o
N graw § v gl AW
AT ETU QT RF & gy 7§97 § &Y
A AT FTTC A AN AR F Canw
foar | gl #x% & oF WL WY
g U ® TF wATT & 7T @
TEAT FIER €T AT FT AZAAC 79 ¥
&AET B9R AR W F T A gfawy
W &Y § 917 g gHE 97 31 g
w aurg 37 ¢ 1 T T § WY
W1 9T aga & fasqdt arandt gk
AT F Wy 4G § IAET Q@T A AR WW
gfawd ¥ #T Arew grwEw ] qqQT §
wa & gaifas g feam § aaqe @8
fr gua fa g ¥ a7 fedy o &
¥rx & arq g4 farre gy v forar § 0
afwa fmT oy go Sfoa s afrae &
frafaa 7t gu i g 7w wd
& frrmar o7 OF ey g & wRierd
¥R AW & N 4T I gwd WA A
7w A fer o s T v
gfar war | & wawaT g fe Gur
R gRA AR vy o7 fear § S
marfis g Rher s
fe foawr @ o feqfr § sud gu
ol W ot Wi 3w T §
errerQ wifew oY ad fr fooas oY
oy ot Wy grer & X Faewy off
oy eqr wipdt § we an W o .
ety o AR 1+ W TS SN O
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TR o ¥ e
WAQT BT AR GEAT Y Fwar o
& g gam § e 3w grere § fgegeara
* g ©wd frared ®r gwoy ot O
Wrewg oy § qedy g fesarr wr A
¥ TG § W Twar o Hfer
qar aff § e W Faw qqw TG
& 78 w51 & A ¥ Fawarelt orrar v oY
wer § Jawr o g 7 e § W
W g T arEr A § O § wwwar
i @ asiard @
93 fawre woar wfgs, wgfr gfee &
@ X farare s T1fgd o e
%Y zfez & gu gt faere wea fEd
FRATIHT & AT T AT faely a<g iy Arerav
¥ ifcf &Y o< ¥ a@ TR BT R
gaaat § fa oot ofae adf § W
g wg & wafad A
gfee & agr o Frafy Y afez & W
qfF ag Tl o1 sor § A Qe &
W g A A AT A A
Wy gavaa & faa fao & oo afy v
FAHT Wi TIA 7 AT g A a8 T
fggeT™ 7 T ar | wifiny wwr feram §
AT i ¥ Aeafga a7 w9 $1€ 1
T & ag sfaq Jrar fa aferar & o
F T41% g § 977 wrew 7 Frare
faarsr § AR ET ATA KT ATAX W1 NIA
fonart ax i s SAEY WEAT 74T §
YT IAT AR wAT § AT { /AAI
¥ o qod fF feaiifer sax ax
Ao g TR Fgwan g &
fegem® 41 T AR AW ¥ ®
R THT9 AT ALZT TH aT7 $7 A7
wfeg 7 &7 fo gas DagT W7
arfere adE & g fpar @ @R
afz Qa1 Y af o 7% woar g & |
JAET Aq 7 9T wT W TG T
R e we It & @
aweqt w1 g QA avar At §
el fosry o o enar § g

Reference of 6418
the Tibet Issup
to the UN.O.

Yar wed § fod erfay samt ara
Yk frdiy o dfar € o a=r wedw
¥y & IF aa § 7 w7 frere
Yerd wr it wiR ay 2ar i e
Sygrrrr &1 g X & it waw W
Yifed fin aff 1 wregarat § 7§ wew
a1 AT g wgt G AR gafad o
§ tw weare wr fa Qe WA g o

Dr. Gohokar: Mr, Chairman, Sir,
5Q far as the resolution maoved by Shri
vnjpayee and the amendment that has

allowed by you are concerned,
I 4o not think that Shri Vajpayee will
against my amendment. Because
biz main object in moving this resolu-
Uhn 13 to get this issue discussed
in the United Nations General As-
8embly So, whether Government
Wants to take thig 1ssue by themselves
OF not, when it comes up in the
Uhited Nations, I wish the  Govern-
Ment should support this issue in the
bly

We have to look at this issue from
Qujte a different pont of view,

ause so many facts have come out
90y, The Dalai Lama is present in
OUr country and he has explained so
Mpny facts If you remember, in his
stytement of June 20th, he said that
the 1951 agreement which was signed
between Tibet and China was signed
Ulider duress and was signed at the
POint of the bayonet The Tibetan
Tepresentatives were compelled to
Sigm it and they were thereatened to
i they did not sign 1t the T betan
tebritory would be wviolated Again,
the seal which they used on this
8freement was not a rea] seal. It
W§g a fabricated one So we have
t0 jook at this agrecment from al
thege different points of view  The
Very fact that China thought 1t neces-
saly tg conclude an agreement with
TiLet shows that China herself recog-
niseq the political position of Tibet
S0, the agreement which was conclud-
ed in 1951, as has been shown by the
Dajai Lama, was under duress sud
at the point of the bayonet. So, [ fod
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that the agreement cannot stand any
more

Our Government which concluded
wu agreement 1n 1954 did not know all
these facts We took the 1851 agree-
ment between Tibet and China to be
true and at its face value we conclud-
ad the 1854 agreement When we now
know from the Dala: Lama that the
1981 agreement was under duress, we
wrust look at our 1954 agreement from
dus pomnt of view also We have to
seview all our past positions taking
mnto consideration these new faets
if the agreements of 1851 and 1854
do not stand and f we go to the his-
sorical background, then we find that
as far back as 1906 when an Anglo-
Chinese convention was held 1n Peking
In 19668 m this convention, the Chinese
Government withdrew the suzeramn
nght over Tibet and gave all those
rights to the British Government who
were then the rulers :n India Thus
shows that China did not claam any
sovereignty even i 1806 They only
transferred the suzerain rights They

. did not have the sovereign rights
even in 1908 Whether any nation 1s
exist:ng or not, the test that could
be applied to see whether it exists or
pot 18 the de jure and de facto aspects.
Whatever de jure rights China had,
were transferred in 1908 If we look
to the position of the Government of
Thbet, we find that 1t was generally
self-governing Or at the most, 1f
momebody says some other power had
suzerain rights over 1it, I might even
say that it was autonomous to some
extent, but we find that after 1508,
China was never in possession of this
Tibetan territory So, the Chinese
clamm that they held some sort of
claim over Tibet 15 wrong I feel that
from 1806 at least, Chinese cannot
elaim any sovereignty or suzeranty
over Tibet

B wa- frem this convention of 1906
tht India claimed some sort of éom-
ceasions over Tibet Rven India did
ndt claim any sovereignty, emly oes-
tola cerwessions were given Yeu will

Tibet was ratified 1n 1914, when Chins
was never consujted Jf China had
any claimms over Tibet, China would
have been consulted then But this
never happened 'This also shows that
China did not object to the 1914 rati-

fication, which was about the
McMohan hine
With the Dalai Lama’s statement,

everything 18 clear We must review
our relations with Tibet in the light
of these circumstances In my amend-
ment to the reaolution of Shr1 Vaj-
payee, I have requested the Govern-
ment to support this 1ssue in the UN
Assembly Our Government, I learn,
feel that it will be a sort of inter-
ference m the intermal affeirs of
China But 1 feel quite differently,
because if we take all these facts and
our relations and Chma's relations
with Tibet from 1906, 1t 1s a question
of Chinese intervention in the inger-
nal affairs of Tibet since 1951 and not
otherwise So when this issue 1s
brought before the United Nations
Assembly, I want our Government to
support thig 1ssue

If we do not take this issue to the
UN Asgembly, I am sure some other
country, which 1s a member of the
UN, will surely bring this 1ssue
Another point which 1 want to stress
here 1s that we have been supporting
Chmna's membership mn the UN.O. I
feel m the present circumstances, we
must review the situation, because up
tll now we were friendly with China,
but now our relations have been
stramned So, we must look at this
from a different point of view 1t is
said that 1If wé take this issue and
make China a member in the UN.O
then Ching will act with some res-
ponsitbiity But I feel that 1t is
generally not so We have found that
m the case of South Africa, Rusdia
and France also. though they are
members of the UN.O,, they hawe net
acted many fimes in accordance with
the spirit of the UN Charter. 8o, 1
feel that even if China Dbecomtey &
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in the LN.. it will be of mo
use to us. I think with the position
she will get 1n the UN., she will try
to wield her influence and carry .pivo-
paganda againat democratic countries.
So, I feel that we shoyld not any moee
champion this cause. With these
words, I request the Government to
support the Tibetan issue, if it comes
before the United Nationg General
Asgembly in the com.ng session.

16.30 hrs.

g‘.f

[Mg. Dzrury-SeEakEr n the Chair.]

Shri Joachim Alva (Kanara). 1
oppose the motion moved by my
eateemed friend, Shri Vajpayee, with
so many emotion and passion, though
with sincerity. We are in a very
orucial stage in the history of the
world and nght m our own land we
have been conquered by almost many
cduntries of the world—the Brtish,
the French, the Dutch. the Portuguese
the Moghuls, the Japanese and now
cven perhaps the Chinese may be
threatening to invade our territory.
China and India have been friends
down the centuries. Chinese have
come down here as traveliers and I
have heard from Chinese that they
have read the stories of Chinese
travellers about our great past. But
the speech delivered by my hon.
fr end. His Highness, if it were to be
implemented—unfortunately he ig not
n his seat—if, unfortunately, what-
ever he said 13 1mplemented, we shall
make a bonfire of our friendship with
China apd we sbhall throw Iadia into
danger and every line of our frontiers
will be ;n extreme danger. Today we
had very reactionary speeches in this
House. Just when the China lobby is
being eliminated 1n the Congresss of
the United States of America, unwit-
tingly a Chinese lobby 1s being built
up in this very House. That we shall
resslutely oppose. We shall also
resolutely cppose if ever China were
to towch an inch of our tervitory.

An Bem, Member: They have
alvendy dpam: it

BHADRA 13, 1681 (SAKA)

Reference of 6522
the Tibet Insuc
to the UN.O.

Mr. Deputy-Speaker: Order, order.

Shri Joachim Ailva: The Prime
Minister hag stated that the Mac-
Mohan line is by usage, by hustorical
precedents and by agreement our
border ine And we shall fight for
that border line, whether it 1s the
Chinese, the Russians, or the British,
or the Americans We shall not
agree to have an mch of foreign do-
mination in our land. We shall hve
and die for our country and only
when we dic shall we preserve our
hard-won freedom This Parliament
shall fall to pieces 1f our treedom is
gone Gone are the days when we
went to jail and when going to jail
wag an easy thing, or not so difficult.
Now 1t 13 a very difficult thing to keep
our freedom going, and the world has
become so small. And yet His High-
ness, the Maharaja, whose adherents
are partners in our administration of
Orissa, makes a written speech on
that question which is reactionary amd
which, if accepted, our border will
crumble down to bits

I ask my Chinese friends: are they
prepared to invade India? I am sure
m their heart of hearts they do not
want to invade India I ask my own
people are you prepared to go for
a war with China? There are lobbies,
whispers, suspicions and mustrust and
so 1t 1s time that we take a full view,
of the great policy enunciated by our
Prime Mmister, a policy which has
been born down the ages for 2,000
years We have tolerated every kind
of man, whether they are Bmtishers
or other foreigners But if there is
any incursion we will be up against
it As I said. I am also one of those
who will not allow an inch of our
langd to, be taken by any country

But we must take note of another
factor and that factor is that the
Chinese people are also very inscrut-
able people During the last two
gears 1 have been to London and
Moscow. 1 have visited all the bor-
ders like the German-Polish border
and the Turkish-Scviet border so
much so when I met Mr CGromyles
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the Foreign Minister and Mr. Adnan
Mendares, the Turkisa Prime Minis-
‘ter, they said they do not generally
permit others to speak about the rival
+countries: “we allow you to talk of
“Turkey” “we allow you to talk about
Russia”, because they felt that I was
hailing from the land of the great
‘Mahatina who brought peoples toge-
«ther.

When General Ayub Khan was here
yesterday the whole event was over-
shadowed, though it was a historical
event. When he came here I was
“the only Indian M.P, who was at the
Palam airport. I went there as a
Aournalist. And 1 may tell you ¢rank-
ly that General Ayub Khan is a
different type of man, a man of few
words, a man who nobly said: “for-
get and forgive” in one line

Are you going to war aganst the
Chinese? What is China? Let us have
a background of China There was
Manchu China and Sun Yat Sen's
‘China. Then came the Red China.
Then came the untouchable China
that you know. Lastly came the re-
bellious China. You know what
was Manchu China and Sun Yat Sen’s
China. Manchu China was exploited
by the nations of Europe in a manner
that the Chinese were worse than
dogs. A few millionaires of ours in
Bombay, made money when the
Upium War was waged. Have you
any idea as to how many rich men
became richer in Bombay and are
still millionaires in their mansions
because they made meney out of the
Opium War when the Western powers
thrust opium on the hclpless Chinese?
YThe Chinese were treated as dogs,
were worsé than Indians and worse
than what we were under the British
Tet ug not forget that background.
“They are gallant and inscrutable race.

Through the kindnéss. ... (Inter-
ruption), 1 am explaining their back-
ground. I am coming now......

Mr, Deputy-Speakey: At least some

# .

SEFTEMBER 4, 1900

Reference vy u,g
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to the UND.

' Shrt Jouchim Alva: Through the

M. Deputy.Speaker: At least some-
timmes 8¢ certain intervals he should
look towards the Chair also.

Shrl Joachim Alva: I shall not ook
towards anybody else.

Through the kindness of an ez~
teemed ambassador of ours, Dz
Khosla, one of India's most popular
ambgassadors abroad, I had a long
chat with one of America’s ablest
ambassadors, Mr, Leslie Johnson, in
Prague sitting down at two o'clock in
the morning in October, 1857. Mr.
Lesiie Johnson and Mr. Wang, the
Secretaries-General ol the American
and Chinese Delegation respectively
at the Geneva Conference carried on
negotiations for the release of Ame-
rican prisoners After hearing Mr.
Leslie Johnson, who is mow US.A.
Ambassador in Thailand, I do not un-
derstand why the Chinese threw away
the chance of releasing just flve or
six American prisoners. The Ameri-
cans, as I heard from Mr. Johnson—I
do not think I am giving away any
secret—were ready to go for a second
stage and the second stage might have
ended In the recognition of China by
the United States. But lo, the Chi-
nese built an iron wall and said, “We
shall not release these five or six
prisoners”. For the sake of five or
six prisoners, world tension had been
kept up When I heard the story
from the mouth of Mr, Leslie Johnson
as early as two o’clock in the moming
in Prague, I wondered where India
came, Why India did not interfere and
prought the Chinese and the Amerf-
cans together and got those five pri-
soners released That was human
consideration

But today we do not need pedlars.
We do not need intermediaries %o
bring China and us together. Today
we have to talk it round the table.
It you want to go to arms, by aff
means go to arms, though we bave
never been. But we are not gaing
to throw our precious lberty inte
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the dustbin by sudden freaks of anger
and take away what we have given
by the right hand. Seven times we
have moved it in the forum of the
United Nations. It does not matter
it the resolution that iz moved may
be thrown to the wolves. But seven
times we have moved in the United
Nations that China be admitted. 1
say, China is still considered an un-
touchable in the U.N.O. Would you
not feel it as a nation if you are the
masters of this land and if you are
not admitted to the club of the Umted
Nations? If you are not admitted
would you not feel it? There are rules
of the club and if you are admitted
to the club you are bound by the
rules. To keep the Chinese out of it
is an injustice and the sooner this is
mended the better it is. Here we
stand and sponsor & resolution that
Nations but with the left hand we
China be admitted to the United
Nations but with the left hand we
say that the Tibetan issue be taken

I was looking at the map of the
world for El Salvador. I have noth-
ing to say against El Salvador. El
Salvador I could not locate in the
map though I took the aid of my
esteemed friend Dr. Ram Subhag
Singh. I could not find El Salvador
on the map. But in the year in 1850
or so, a year after Red China declar-
ed independence, El Salvador moveéd
that Tibet be discussed. I do not
know anything about what His High-
ness the Jam Saheb said. I hope the
hon. Prime Minister will say about it.
But be assured that even though 1
am a practising Roman Catholic, 1
say that the record of the Roman
Catholic and Protestant Churcheg in
China has not been altogether credit-
able. They have been pedlars. They
have been the casinos. They have
Tun even insurance company and what
not—these missionaries. This is the
‘way Ching was treated and that is
thow they became rebellious against
everything. It they are coming down
40 our borders and i they are show-
ing their strength we shall take it
calmly and firmly. We have been
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the followers of Mahatma Ganadhi.
We have been brought up during the
la.stﬂ)yeauinthelpir!tot non-
violence, I have seen the effect of that
spirit of non-violence in the Chanceries
of Europe and in the Capitals of
Europe where people honour you for
your foreign policy. If you are going
to throw your foreign policy in the
dustbin we shall not be honoured.

And what is 1t that Kingsley Martin
say?

Mr. Deputy-Speaker: The hon.
Member's time is up.

Shri Joachim Alva: I want to take
three or four minutes more. It is
very important.

Mr. Deputy-Speaker: Two niinutes.

Shri Joachim Alva: Sir Kingsley
Martin, Editor of the New Statesman
and Nation, who visited Bhutan and
Sikkim barely two years ago, wrote
a long article on Tibet. If anybody
wants I will hand over a copy of it
to him. I bought a dozen copies of
the New Statesman. Do you know

what he said at the end of that art-
cle?

“They are fools indeed, whe-
ther in this country, Amenica or
in India who would be glad to see
Nehru compelled to abandon
Indian neutralism and come forth
as a champion in the cold war.”

These are the last lines in his article.

What do the Egyptians say?
Al Ghamouria, the Government organ
at Cairo, whose Editor had come to
India recently, in its issue of April
20th says:

“China must respect the right
of India to accept (Tibetan) re-
fugees and India should prevent
the Dalai Lama from making any
statements insulting to China....
India is the Dbiggest country
following a policy of positive
neutrality. Nothing will force
her to change her position, It is
better for China to win her than



€537 . Resglution re;

{Shri Joachim Alva)

to push her into a bloc she does
not wish to be in....India and
China are neighbours and should
live like good neighbours.”

Lots of advices have come to us.
Our Army has moved on. They know
their business. After all, you and I
cannot take arms. We may talk as
much ag we like. We have entrusted
the defence of our country to our
Defence Forces. The major business
of our defence forces is to help the
civil authority in distress and also to
guard our frontiers and they are doing
their job. But, the time will come
when we will have to sit around a
Table and discuss what is the effect.
Remember, we in India are also dis-
turbed that the Chinese have not said
a word about Kashmir. ‘Marghal
Bulganin and Mr. Khruschev, when
they were in Kashmir, made an un-
equivocal declaration that Kashmir
belongs to India. We have not heard
anything from the Chinese, If we
are the friends of the Chinese, let us
tell them that we expect the Chinese,
like the Russians to say that Kashmir
belongs to us. If they have been
nibbling Ladakh little by little, let
us not forget that we are the inherit.
ors of power from the British. What
did the British do in Tibet? My hon.
friend His Highness the Maharaja
could not...... (The time bell rings)
....Only two more lines, Sir.

What did the British do in Tibet,
just in this century?

“We killed several thousands of
the brave ill-armed men; and as
the story of the fighting is not
always pleasant reading, I think it
right, before describing the puni-
tive side of the expedition, to
make it quite clear that military
operations were unavoidable—
that we were drawn info the vor-
tex of war against our will by
the folly and obstinacy of the
Tibetans.”

This is by Mr. Candler in his book,
Unveiling of Lhasa, He participated
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in the Young husband Expedition in-
to Lhasa. He also described his hor~
ror at the squalor, the dirt and the
cruelty that the British found in
Tibet. No doubt, he says, the Lamas
employed “spiritual terrorism” to
maintain their system of rule and
justified it by their own dread of an
age of materialism and reason......

Mr. Depaty-Spesker: The hon.
Member must resume his seat now.

Shri  Joachim
sentence.

Alva: One more

Mr. Deputy-Speaker: Order, order;
I have rung the bell three times, Shri
Hem Barua.

Shri Joachim Alva: With these
few words, I oppose the motion that
the matter be referred to the United
Nations General Assembly.

Shri Hem Barua (Gauhati): Sir,
thigs Resolution purports to refer the
Tibetan issue to the United Nations
and I welcome this Resolution whole~
heartedly.

In the context of this, the question
that is naturally asked is, under what
provision we refer this Tibetan issue
to the UN.O. A very wide issue is
involved in it. We find there is a
flagrant violation of the human rights
enunciated in the Universal Declara-
tion adopted by the UN.O. on the
10th December, 1948. The basic
human rights constitute the Bible of
the civilised world. China, by adopt-
ing the law of the jungle subjugating
the people of Tibet to a reign of blood
and terror, has not only violated the
fundamental principles of the Dec~
laration, but has also outraged the
conscience of the civilised world. At
the same time, I feel there is a viola-
tion of the Bandung spirit, a spirit that

" tried to create an atmosphere of

mutual goodwill and understanding
among the nations of the world and &
spirit that has been so carefully nur-
tured by our Prime Minister into &
positive philosophy.
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There are 30 articles in the Decla-
ration. I do not want to analyse sach
one of them against the background
of the Chinese action in Tibet. But,
I take a particular article of it, that
is article 8 which says:

‘“Everybody has the right to
life, liberty and security of per-
son.”

fvents today under Chinese authority
in Tibet of murder and naked bar-
barism in that country only prove
it to the hilt that this very human
right is soaked in blood and that is
the blood of innocent people in that
small country. I can substantiate
what I have said elaborately from
the report of the International Com-
mission of Jurists that was recently
published in Geneva. I can just tell
you that there is unabashed gang-
sterism stalking the land from one
end to the other. And with the in-
vasion of the country by Chinese
forces, the debacle is complete. Tibet
today appears to me to be vast
slaughter-house.

I would just refer you to the press
conference at Mussoorie on the 20th
June 1958, where a question was
asked by a journalist in the following
terms:

“An Indian report filed with
the International Commission of
Jurist; says that 65,000 Tibetans
have been killed in fighting with
Chinese occupation forceg sines
1956. Is that correct?”.

And the Dalai Lama said:

“The number of Tibetans kil~
led in fighting the Chinese occu-
pation forces since 1956 is actually
more than the Indian report.”

1]

This shows that more than 65,000
people were killed in Tibet since 1936.

Tt is on this specific issue, namely
the viclation, the naked violation of
the human rights enunciated in the
Universal Declaration of Human
Rights of the IUNQ that we can bring
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this matter before them or refer the
Tibetan issue to the UNO and thus
justify the moral heights thatt we
have attained today in the eyes of
the world.

It is not that alone; there is a prima
facie case of genocide against China.
There are positive instances to prove
that there has been indiscriminate
air attack on the innocent people
not actually engaged in hostilities.

Now, may I draw your attention
to the fact that the contracting par-
tiec to the genocide convention of
1948 undertook touprevent and punish
genocide, a crime against the law of
nations? This makes it obligatory on
all the nations who participated in
that convention that whenever there
is a case of genocide in the world.
they should bring it to the notice of
the parent organisation, that is, the
United Nations Organisation. A moral
responsibility devolves on India as
well, which was a party to that con-
vention. When there is a clear case
of genocide in Tibet, it devolves on
us to bring this to the notice of the
UNO.

In this connection, I would just like
10 quote the appeal made by the In-
ternational Commission of Jurists,
which says:

“The Commission, therefore,
earnestly hopes that this matter
will be taken up by the United
Nations. For, what at the moment
appears to be attempted genocide
may become the full act of geno-
cide.”

There can be another argument also,
and this is very often advanced. Peo-
ple say that this is an internal prob-
lem of China, and we should not have
anything to do with it. The People’s
Da’ly of China also claims it; that
also claims sovereign rights over
Tibet. It says:

“The People’s Republic of
China enjoys full sovereignty
over the Tibetan region....there
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can be no doubt whatever about
this, and no interference by any
foreign country or by the United
Nations under whatever pretext
or 1n whatever form wall be tole-
rated”

This claim to sovereign rights is an
anachronmism, it 1s historically un-
tenable, and 1t does not have any
historical foundation whatsoever

During centuries of relation bet-
ween China and Tibet, whether rela-
tions of peace or of war, no Chinese
Governthent have ever claimed the
right to sovereignty over Tibet That
is aiso a fact Now, the very fact that
China was forced to enter into an
agreement with Tibet shows that Tibet
was independent, it shows positively
that China did not enjoy sovereign
rights over Tibet

The preamble of the agreement
states

“The Central People’s Govern-
ment appointed representatives
with full powers to conduct talks
on a friendly basis with the dele-
gates with full powers of the local
Government of Tibet”

The very words of the preamble
prove that it 1s an agreement not
between a paramount country and a
subordinate country but between two
sovereign States

After the Second World War start-
ed. after the Far Eastern debacle in
1943, Chmna wanted to establish
means of communication through
Tibet. but Tibet denied those rights
to China and maintained her autono-
my or rather independence

I want to quote a despatch sent by
the Head of the Far Eastern Depart-
ment of the British Foreign Office to
the Counsellor of the American Em-
bassy in London That was on 7th
August 18942 It says

“In fact, the Tibetans not only
claim to be but actually are an
independent people, and they
have in recent years fought suc-
cessfully to maintain this free-
dom against Chinese attempts at
domination”
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1 can justify it by reference to Shri
Nehru’s book Glimpses of World His-
tory There he says about China

“So China lost Manchuria and
much else, and Japan continued
to threaten the rest of the coun-
try Tibet was independent”

This 1s on page 842 of that book

The sovereign nght of China over
Tibet and the subsequent agreement
of 1951 were effected under the threat
of bayonets and bullets Therefore, it
cannot be an internal problem of
China alone It 1s an international
problem I feel that China has to be
contamned because of the recent bor-
der jncidents There 18 some design
on their part I know there 1s a book-
let by Mao Tse-Tung where he says
that there should be a Federation of
the Mongoloid people who are on the
peniphery of China, people who live
on this periphery of the Himalayas
all belong to the Mongoloid group of
people There 1s a pomnted reference
made by Chou En-Lai when he said
in April Last that there are ‘undeter-
mined frontiers with our southern
neighbours At the same time, they
have not yet ratified the agreement
under which the MacMahon Line was
drawn up in 1914

All these facts show that they have
certain designs here I would say that
there was recently at the Inter-Parha-
mentary Union’s Conference in War-
saw a reference by a Russian represen-
tative, Govkin, in which he said
positively that the fault lay with
India and did not lie with China

These are the things We have to
view the entire problem :n the con-
text of these developments When
we view the entire problem in the
context of these developments, we feel
that liberty is butchered, freedom is
slaughtered—Tibet 1s a vast slaughter-
house, as I have already said—and
all sense of human values are sacri-
ficed at the altar of expansionizm, and



5513 Resolution re: BHADRA i3, 1881 (SAKA)

there is a threat to the security and
solidarity of our borders as well,

All these things call for a ready re-
ference of the Tibetan issue to the
UNO and such action will be justi-
fled,

Shri Brajeswar Prasad (Gaya) Mr
Deputy-Speaker, Sir, The Govern-
ment of India can nesther raise the
question of Tibet nor support it if it
18 raised by someone else in the Unit-
ed Nations Organisation The agree-
ment between China and Tibet has no
validity 1n the eyes of international
law, because Tibet ;s not an interna-
tional personality

Shri Surendranath Dwivedy (Ken-
drapara) It i1s an independent coun-
try,

Shr Brajeswar Prasad: We have
also endorsed this position by saying
that Tibet 1s an integral part of China
and that China’s sovereignty exists
over Tibet

The division between North Korea
and South Korea was recognised by
the United Nations Organisation
Tibetan autonomy, on the other hand,
has never been recognised by either
the United Nations Organisations or
the League of Nations or by any other
international organisation Tibet can
become 1ndependent if Russia and
America 1nvade China As long as
this condition 1s not fulfilled, Tibet can
never become free

Therefore, 1t 1s futile to raise the
question of Tibet 1n the United
Nations Organmisation An anti-Com-
munist front cannot be formed by
‘nusmz the question of Tibet m the
United Nations Orgamisation Any
new anti-Communist front, if formed,
will go the way of the Rome-Berhn-
Tokyo Axis Russia and America
have started embracing each other
Any conflict between India and China
will jeopardise the interests of the
black and the coloured races in gene-
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ral, and of India and China in parti~
cular more of India than of China,
because China has become a nuclear
power Any conflict between India
and China will facilitate a polhitical
settlement between Russia and
America on terms advantageous to
the latter. Similarly, any collabora-
tion between India and America will
lead to the same result,

If we antagonise China on the ques-
tion of Tibet, Russia will support
Pakistan on the question of Kashmir,
Let us try to liberate Kashmir first
before we talk of Tibet For Heaven's
<ake stop talking about Tibet. The
threat of the establishment of the
Karachi-Peking-Moscow axis looms
large on the horizon Russia 18 with
China on the question of Tibet Let
there be no mustake about it, There
are people who think that Russia 1s
gwving only routine support to Chma
on the question of Tibet I differ from
this view It will be a political blun-
der of the gravest magmtude to anta-
gonise China at this hour when the
threat of a polhtical settlement bet-
ween Russia and America leading to
the establishment of white hegemony
over the black and coloured races
looms large on the horizon

The central problem of international
politics 1s not that of a conflict either
between Russia and America or bet-
ween communism and democracy It
1s one of conflict between the black
and coloured races on the one Side and
the white races on the other The
menace of white hegemony can be
hquidated by the integration of Russia
with the Afro-Asian land mass.
Russia can be integrated with the
Afro-Asian land mass if India and
China are integrated into one politi-
cal unit The alternative to the inte-
gration of India and China mto one
pohitical umit 1s the division of the
world either between Russia and
America or between Russia and China,

An Hon Member: In case of inte-

gration who will be the Prime Minis-
ter?
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Skri Beajeswar Prassd: Sovereign
pation States have become obsolete.
The status quo cannot be maintained
by any strategem whatsoever, 1 do
pot give my support to the cult of
selt~determination. It led to the out-
break of the Second World War (In-
terruptions). The Second World War
was fought at the altar of Polish in-
dependence. Where is Poland now?
And, was the independence of Poland
worth the price paid? Poland led to
the tragedy of Hiroshima and Nagas-
aki

(Rai Bareli):

An Hon Member: What about

Tibet?

Shri Brajeswar Prasad: One thing
leads to another A war between
India and China may be the result of
our championing the cause ¢f Tibetan
autonomy_, A war between India and
China may lead to the outbreak of a
nuclear war on a global scale,

President Wilson championed the
cause of self-determination The re-
sult was the outbreak of the Second
World War, We also championed the
cause of self-determination. The re-
sult was the vivisection of India.

1

17 hers.

Military security 1s not possible in a
world of sovereign Nation States
India, Chma, Russia, Amerira, Eng-
1.vd France and Germany feel threa-
t:1ed by one another. AM nation
States are enemies of one another by
virtue of the 1mperatives of power
politics, in a world of anarchy. There
are no permanent friend or enemies
All big nation States are gangsters
and small nation States are just like
prostitutes. They either go with the
highest bidder. .. (Interruptions ) or
are liquidated by force of arms. A
full-fledged settlement between India,
China and Russia will facilitate the
achievement of the goal of (Interrup-
tions) & world government which is
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the only solution of the problems of
insecurity. N

Swami Ramananda Tirtha (Auran-
gabad): On a point of order, S8ir.
Issues of high international impor-
tance are being discussed and the
manner in which the hon. speaker is
speaking is most reprehensible...
(Interruptions,)

Shri Brajeswar Prasad: I am sorry
that my friend has not been able to
follow me,

Mr. Deputy-Speaker: He has finish-
ed his speech, I suppose.

Shri Brajeswar .Prasad: Let me
have a few minutes more, Sir. )

Mr, Deputy-Speaker: Order, order.
I have called the Prime Mmister.

Shri Jawaharlal Nehru: Mr.
Deputy-Speaker, Sir, The Resolution
moved by the hon. Member appears
to be a fairly simple one, simply-
worded But as the course of this de-
bate has shown, behind that Resolu-
tion lLie high international issues and
big problems with big consequences,
Now, 1 suppose everyone in this
House has a feeling of the deepest
sympathy at the sufferings of the
Tibetan people There 1s no doubt
about that As everyone knows, we
have given refuge and asylum not
only to the Dalai Lama but to nearly
13,000 others. In fact we have given
refuge to everyone who came. I can-
not remember the case of a single
person whom we demed refuge in
this case, 1in regard to Tibet. That
itself was evidence of our feelings in
this matter,

But feeling apart, our sympathy for
the Tibetans apart, what exactly
should we do about it? What exactly
should we do even, let us say, to give
expression to those feelings of sym-
pathy? Some hon, Members have
delivered rather brave speeches as to
the evil deeds perpetrated by other
countries. Jt is easy enough to talk
about them and it is eesy ‘enough to
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find many fauits iy the ways the
<ouniries behave, But, if a8 country
like India has to function, we have
to function in a mature way, 1n &
<considered way, in 8 way which at
least promises some kind of results.
It is absolutely—I should say respect-
fully—pointless for us to make brave
gestureg and it 1s worse than point-
less if these brave gestures react and
rebound on us and injure us or in-
jure the cause which we seek to pro-
mote,

So far as this question of Tibet 1s
concerned, we may look at it from
many points of view- historical, cul-
tural and other contacts with India,
China, etc, It is a long and chequered
history and one need not go into it.
When a country has had a long and
chequered history, it supplies enough
material for any party to support any
claam. The Chmese claim that Tibet
was subject to thewr soveréignty or
suzerainty—I do not know what word
they use—for hundreds of years. The
Tibetans claim that they were inde-
pendent for many periods except
when they were forced into some kind
of subservience Now, really this may
be interesting to the historical stu-
dents, but 1t does not help us, It is
a fact, of course, that for a period of
40 years or so, for all practical pur-
poses, ever since the Manchu Dynasty
fell or & little after that, Tibet was
practically independent; even so not
Rundred per cent, even s0 China never
gave up her claim. But in effect it
‘was independent

As 1 said, it does not help us very
much. Of course, it this question
arose in the International Court of
Justice at the Hague—of course, {t
will not; such questions do not arise
there because national States do not
take them there and China, anyhow,
has nothing to do with the Interna-
tional Court of Justice at the Hague—
:.lhay might consider all these ques-

ons.

The two or three main considera-
tions are that ‘internationally consi-
dered, Mbet has not been considered
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as an independent country. It bas
been considered an autonomous coun-
try but under the suzerainty or sover-
eignty of China, That was the case
before India became independent, with
the United Kingdom, with Russia—
not only the Soviet Union but the
Czarist Russia previous to that—and
thege were the main countries con-
cerned. The rest of the world did
not pay the slightest attention to
Tibet except that it was some kind
of a land of mystery,

That being so, when India became
independent and we 1nherited more or
less the position as it was in British
days, both the advantages and the
disadvantages of it, well, for a moment
we carried on. We did not ike many
things there—I mean to say the extra-
territorial privileges that we have
there which certainly were relics of
British Imperialism in Tibet. We did
not hke that particularly, but we
were too busy for the first year or
two to interfere with anything

Then came this Chinese incursion
or invasion into Tibet, At no time
had we denied Chinese overlordship
of Tibet, you mught call it what you
like That has been the position all
along Even in recent years we have
not denied it Even after indepen-
dence, even before the People’s Gov-
ernment of China came there we had
not denied 1t. In fact, we had some-
what functioned as if we accepted it.

Now, when this came we had to
face a difficult situation in law, and
constitutionally speaking we could
not say anything because of the posi-
tion we had accepted and the world
had accepted, Nevertheless, we were
rather pained and upset at the way
things were happening, armies march-
ing, and what appeared to be a forci-
ble conquest and occupation of Tibet
We sent some notes in those days,
some one or two notes politely worded,
expressing the hope that this question
would be peacefully solved. I am
afraid, the replies we got from the
Chinese Government were not equally
politely worded at that time. [ am
speaking from memory...
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An Hon. Member: That is a fact,

Shri Jawabharial Nehra: That Is a
fact. I am talking about the sequence
of events; that 1 am spesking from
memory.

Then, a country, El Salvador, a
member of the United Nations spon-
sored some kind of a motion on Tibet
in the United Nations, It was a
motion for the inclusion of the item
on the agenda of the General Assem-
bly and with it was a draft resolution
condemning, what they called, the
unprovoked aggression in Tibet and
suggesting the appointment of a com-
mittee to study the appropriate mea-
sures to be taken.

Now, there was some discussion on
this question of the inclusion of the
item on the agenda. The representa-
tive of India, and I believe the repre-
sentative in this particular case was
the Jamsaheb of Nawanagar, pleaded
that this matter might be settled
peacefully and it would be better not
to take it up in this way. He added.
I believe, that we had received some
assurances from the Chinese Govern-
ment that they wanted to settle it
peaceful]ly by negotiation, and there-
fore the inclusion of this item on the
agenda be adjourned. This suggestion
was supported by the United King-
dom, the United States of America,
Australia, Soviet Union, and for its
own reasons no doubt, even by what
might be called Kuomintang China in
Formosa. The item was postponed.
The postponement was agreed to.

On what basis did the Jamsaheb
say that we had received assurances
from the Chinese Government? I am
sorry 1 have not got the exact papers
with me, but so far as I can remem-
ber, we had received a message from
the Chinese Government in answer to
our representations and to our re-
quests to the effect that they wanted
to settle it by negotiation and in a
peacelul way. In fact, I think they
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had stopped the warch of their army
somewhere near the eastern borders
of Tibet,

Also, some representatives of the
Tibetan Government sent by the
Dalai Lama were to proceed to Peking
to discuss this matter, In those days,
until quite recently, the easiest and
simplest way for a person going from
Lpasa to Peking was via India. It
was much more difficult to go via the
Gobi desert and all that. In fact, even
after the People’s Government of
China came into power, on several
o¢cdsions they sent their representa-
tives or their other people via India
to Tibet. It was simpler: from Cal-
cytta right up to Gangtok in Sikkim
and through Nathu La onwards. The
Tibetan representatives, on their way
to Peking, came to Delhi, It was
more or less natural. Also, I suppose,
tpey wanted to consult us. This hap-
pened ten years ago, and I have no
véry clear recollection of the sequence
of events. I know they remaincd in
pelhi for rather a long time; why
exactly it was not clear to me. Any-
how they did. It was this sequence
of events that led us to make that
suggestion in the United Nations, and
tpe matter was not discussed,

Afterwards, as a matter of fact,
tpere was no proper negotiation with
tpe team that the Tibetans sent. Long
pefore they reached Peking, the other
developments took place in Tibet. I
tnink the Chinese army started march-
ing again and the Dalai Lama and his
representatives came to an agreement
with them. Maybe, of course, the
agreement might have been under
compulsion of events, under pressure,
put it was an agreement signed on
pehalf of the Dalai Lama, ete.

May I say this in this connection?
fThe hon. Member Shri Vajpayee
gtated that the Dalai Lama came ta
the 17-point agreement with Ching
pecause of certain assurances that I
gave him and further that this war
gfter the Chinese Prime Minister’s,
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visit to India He hag got these things
rather mixed up There was no ques-
tion of my giving any assurance, and
the Chinese Prime Minister had not
come to India and I had not gone to
China I had not met the Chinese
Prime Minister at the time of this
so-called 17-point agreement between
the People’s Republic of China and
the Dalai Lama’s Government, what-
ever it was So, the question of any
assurances from ug does not come 1n
at all The only thing that we accept-
ed was—based on the message receiv-
ed from the Chinese Government—
what the Jamsaheb said in the United
Nations Security Council, namely, that
the Chinese said they wanted a peace-
ful settlement of this question and on
the basis of that, it was not consider-
ed

After that, there was this 17 pont
agreement in which some stress was
laid on the autonomy of Tibet Again
1t would be wrong to say that this
stress on autonomv was included there
because of our pressure and our
desire Certamnly, 1t was our desire
undoubtedlv but when the agreement
was concluded wc were not there, we
were not asked to express our opinion
It was between the Chinese Govern-
ment and the Tibetant So 1t 1s not
correct to say that they had given us
an assurance which they broke later

What happened was that, several
years afterwards, when Premier
Chou En-la1 came here, we had talks
about Tibet and the Dalai Lama too
was here at that time The talks 1
believe were really mmtiated by
Premier Chou En-la1 and he wanted to
explain to me—he did explain—what
their position was m regard to Tibet,
not because he was answering some
charge made by me or because he
thought that 1t was mncumbent ogn him
to do so, but because he felt—I take
1t—that we had friendly relations and
he had to try to convince me of
China’s position and case

He began by telling me that Tibet
had always been a part of the Chinese
State, ‘always’ meaning for hundreds
and hmgreds of years Occasionally
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when China was weak, that sovereign-
ty was not exercised properly, but he
said Tibet had always been a part of
Chinese State That was his case He
further added but Tibet 1s not China
proper It 1s part of the Chinese
State It 15 not the Hun people there
Chinese are the Hun people, but these
are th» Mongols, Manchus Tibetans,
etc Tibet, he said, 1s not a province
of China It 1s an autonomous region
of the Chinese State and we want to
respect that autonomy That 1s what
he told me In fact, he went on to
say that some people imagined that
we want to thrust communism on
Tibet That 1s absurd, because the
Tibetans socially speaking, are so
backward that communism 1s very far
from the Tibetan state of affairs now
But he said, certainly 1t 1s a very
backward State and we want to make

them progress socially economically,
etc

Even then that 1s, three years ago,
some trouble had started internally in
Tibet or rather on the eastern border
of Tibet particular'y m an area which
was not m Tibet proper, but 1t was
Thibetan really in  population—the
Kham area which was on the eastern
border of Tibet but inhabited by
Tibetans The portion had been incor-
porated in China a little while ago 1
forget when—not now anyway, but
previous to all this The Tibetans
there, the Khampas, did not take
kindlv to certain Chinese measures,
because although the Chinese Govern-
ment left Tibet proper more or less
untouched in the sense of any so-
called land reforms or any other
reforms poltically they held Tibet
firmly But they did not interfere—
that 1s what Premer Chou En-la: told
me “We do not wish to interfcre, let
them gradually develop themselves”
But m this eastern part which was
considered a part of China--they
treated 1t as a part of China—this
ultimately led to the Khampa rebel-
lion there, a kind of guerilla rebellion,
which had already lasted for a fair
time a year or more, when Premier
Chou En-lai came here three years
ago We did not discuss that But he
referred to 1t and said we do not wigh,
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to interfere with the Tibetans, with
their internal structure, internal auto-
nomy, social custom, relifion or any-
thing; but we would not, of course,
tolerate rebellion and foreign inter-
ference etc  Well, I do not know
what he meant or thought when
he said foreign interference or im-
perialist interference, but I find that
they had some kind of a kink in their
minds, not so much, I think, of India
havmg anything to do with it, but of
foreign countries, United Kingdom or
America somehow making incursions
into Tibet, because they had got those
countries in theirr mind They have
not quite realised that the Umted
Kingdom has absolutely no interest in
Tibet since they left India They just
cannot reach it They have no means,
no representative there, they have
nobody there even to gwve them any
news And, to my knowledge, neither
has the United States, in fact The
only representative in Tibet of any
other country 1s that of India, the Con-
sul-General, probably the Sowiet
Union also, possibly also Mongolia
But what I meant to say was there
were no Europeans or Americans
Anyhow this 13 what he told me the
rebellion 18 going on So, we had this
talk and you may call i1t what you
lLike But it was more an explanation
to me It was not some kind of an
assurance extracted by me from
Premier Chou En-lma I say this
because people might say oh, you did
this because of that guarantee given
to you It was not a guarantee m that
sense It was certainly something
which, when I heard, pleased me,
about the autonomy of Tibet etc But
1 have no business to call him to
account saying “you guaranteed and
you are not doing it”, 1n that sense,
though 1 must say that I was pamned
when, because of other developments,
the structure of the autonomy broke
down completely

Well, this internal revolt in Tibet
gradually spread month after month,
year after year It spread slowly from
the east westwards And I have per-
sonally little doubt that the great
majority of Tibetans, even though they
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did not during this period participate
in it, sympathised with it; I have no
doubt about it And that is for obvi-
ous reasons, not on any high grounds
but for the simple reason that the
Tibetans, like others, have a strong
nationalist sense, and they resented
those whom they considered outsiders
coming in and upsetting their life and
all the structure in which they lived
So, this spread and then other things
happened

One need not go into the detaled
history but the trouble in Lhasa 1tself,
partly of course, I think, may have
been caused by wvarious activities of
the Chinese governors Where a ruler,
an outsider, an ahen ruler has to deal
with the population which 1s not
friendly, well, the relationship can
well be imagined It is not a healthy
relationship The ruler 1s afraid, the
people are afraid, both of each other
And when fear governs the relations
of two parties, it 1s likely to lead to
bad results In fact, wherever a coun-
try 1s a subject country, that 15 an
unhealthy relationship Well, that led
to this upheavel 1n Tibet and the
Dala: Lama’s flight from Lhasa, com-
ing to India and so on and so forth
After that I have no accurate news
of what has happened

I think we may broadly say that
there has been strong military pres-
sure on several parts of Tibet and the
Tibetans enjoy far from autonomy
under the military government there
It may be that the stories that we hear
about happenings mside Tibet are
exaggerated, because most of the
stories 1nevitably come from refugees,
and refugees, however good they may
be, having suffered themselves, are apt
to give rather a coloured picture, and
the picture 13 not of what they have
seen or what they have heard So, it
goes on increasing So, it may be that
the stories are exaggerated Butasa
responsible person 1 cannot repeat
those stories till I have some kind of
a proof But whether they are exag-
gerated or not there can be little doubt
that a great dea] has happened in
Tibet which is deplorable and that the
people of Tibet have suffered murh



6548

and that it can certainly not be said
that -4t is a happy family living to-
3et‘ er.
1738 brs.

[Mn. Seraxzr in the Chair)

Previously when this matter came
up before thig House I said that our
approach to these problems was gov-
erned by two or three factors Among
these I mentioned two—our sympathy
for the Tibetan people and our desire
to maintain friendly relations with
China Now that may appear to be
something contradictory and 1t does
in the present context slightly contra-
dict each other., That 1s the difficulty
of the situation But that does not get
away from our biic approach which
is governed by these two factors The
third factor, of course, 13 and always
will be the integrity of India and the
freedom of India It 1s our first duty
to protect that

Why do I say that?” Because I want
to repeat that any step that we may
take now cannot be taken i a huff,
if I may say so, because we are angry
and we do something regardless of the
consequences of that step We work
not only in the present but for the
future—for the distant future I have
always thought that 1t 1s important,
even essential if you like, that these
two countries of Asia, India and China,
should have friendly and as far as pos-
s.ble co-opcrative relations It 1s a
remarkable fact of history—and I do
not think you will find 1t duplicated
elsewhere at any time—that during
theso two thousand years of relation-
ship between India and China they
have not had any kind of military
conflict, It has been a cultural rela-
tionship It hag been to some extent
a trade relationship. It has been a
religious association. Throughout these
long periods, they were not passive
countries. They were active, positive
countries. They went in those days,
not like the later days in India when
we did become a passive, inert coun-
try, tied down by caste and do not
cross the seas and do not touch this
man and do not see that man—that
iype of country we developed—our
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people went on adventures. They
went all over the south eastern seas.
They established colonies. They estab-
lished, not imperia‘ist colonies, but
independent colonies. In fact the
effect of India all over the south
eastern region was tremendous. You
sez it today. So also was the effect of
China there So these two great big
powerful countries were constantly
meeting and yet there was no conflict,
1t is a remarkable fact of history.
Certainly nowhere 1n Europe will you °
find such a thing or, for the matter
of that, 1n Asia.

Now it seemed to me that m the
future it would be a tragedy not only
for India, and possibly for China, but
for Asia and the world if we develop
some kind of permanent hostility.
Natural'y friendship does not exist if
you are weak and if you are looked
down upon as a weak country.
Friendship cannot exist between the
weak and the strong, between a coun-
try that 1s trying to bully and the
other who accepts to be bulhed Whe-
ther 1t 1s an individual or a group or
a country that does not happen It
1s only when people are more or less
equal, when people respect each other
that they are friends So also nations,
But subject to that we did work for
the friendship of India and Chma.
May I say that in spite of all that has
‘happened and 1s happening today, that
1s stil} our objective and we shall con-
tinue to work for 1t That does not
mean that we should surrender in any-
thing that we consider right or that
we should hand over bits of territory
of India to China to please them That
1s not the way to be friends with any-
body or to maintamn our dignity or
self-respect. But, in the long run, it
1s of mmportance for these two great
countries, whatever their internal
structures and policies might be, to be
friends.

I know that, sometimes, 1t 1s duffi-
cult to feel friendly when one hears
things that irritate, that anger, when
we see that our people have not been
treated even courteously, when we
receive communications from the
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Chinese Government, which are sin-
gularly lacking in even ordinary poli~
teness All that 1s irmtating But,
then, 1t 1s easy enough for any one to
get angry and irmtated It is neces-
sary for people who hold responsible
positions not to allow themselves to
be wrntated, certainly to mamntain the
dignity of the country and the conti-
nuity of our policy too

Many people charge us ‘What
about your famous Panch Shec], where
are those five principles, dead and
gone and buried or cremated?” Call
1t whatever you hike That indicates
a completely wrong approach to this
question What is Panch Sheel”?
Panch Sheel or the five principles,—
they did not become principles because
they were embodied in a treaty be-
tween India and China—they stand by
themselves, principles of international
relationship which we hold to be cor-
rect and we shall hold to them even
1if all the world says ‘'no’ to them
Of course, 1t 18 obvious that if the
other party does not agree to them,
that relationship does not subsist The
principles remain true all the same
When people are wise enough, they
come back to them Therefore there
15 no qeustion of Panch Sheel faihng
It may be, if you like, the question of
India faiing or China failing But,
the principleg remain This 1s the
outlook

It you will permit me to go shightly
outside the purview of this Resolution,
we have to face certain difficult situa-
tions on our borders and elsewhere
the treatment accorded to our people
1n Tabet by the Chinese authonties I
may inform the House that the first
thmg that I do every morming 1s to
open a bunch of telegrams, a pretty big
bunch 1 should imagine that in every
bunch there are at least five or six
dealing with this affair either from
Peking or Lhasa or Gyantse or
Yatung, just the latest happenmgs, the
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latest developments Of course, the
telegrams we get from Gyantse,
Yatung and Lhasa cannot tell us about
the happenings in Tibet, because they
have no communication with the rest
of Tibet They can only see more or
less round about the Consulate or the
Trade agency and tell us what are the
happenings today There are petty
problems arising Almost every morn-
ing, usually, at least, I start the day
not m a too pleasant mood, because of
these messages I try to overcome
that I am getting accustomed to some-
extent to do that

We have got to deal with these diffi-
cult problems these border incidents
If anyone asks me, as they sometimes
do, what do the border incidents indi-
cate frankly, I do not know what
might be 1n the minds of the other
partv whether 1t 1s just local aggres-
sivenes, or just to show us our place,
if T may use a colloquial phrase, so
that we mav not get uppish or whe-
ther 1t 1s something decper I do not
know

I might inform the House that only
last evening we received a fairly long
reply from the Chinese Government
That 1s a reply to the protest I had
sent a few days ago about these inci-
dents on the North [East Frontier
border It 1s a fairly long reply It
will, naturally, require very careful
consideration But, broadly spesking,
the reply 1s a repudiation of our charge
that they had come on our territory,
that they had started firing on our
patrol there and charging us with
having come on their territory and
having opened fire on them- that is,
complete conflict in the facts, rever-
sal of the facts here

An Hon, Member: Reversal of the
MacMahon Line
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Shri Jawabarial Nehra: Of course,
we shall examune that reply carefully
bacause 1t 18 & long and more or less
argued note, with lots of places men.
tioned and other things And we
shall send them a rep'y fairly soon,
that 18, in the next two or three days

May 1 also repeat what I said here
that before this House rises in this
session, I hope to place a White Paper
before the House containing corres-
‘pondence between the Chinese Gov-
ernment and our Government ever
since the treaty between India and
China 1n regard to Tibet, that 1s, dur-
ing the last five years, so that the
House may have thr background of
what has been happening?

Now, all this 1s there We have,
on the one hand, naturally to protect
our borders And when I say that,
I want to hold myself and somewhat
restrain my poweiful reactions so as
not to go too far, in, let us say, mih-
tary measures and the like, because,
when nations get excited and all therr
prestige 18 involved, then, step by step,
they are driven often in wrong direc-
tions So we try, at any rate, to
ba ance balance 1n the sense of a firm
policy where we think we are in the
r1ght, nevertheless, with always a door
open to accommnodation, a door open
to a settlement, wherever this 1s pos-
sible

Broadly speaking, m regard to this
border, that 1s, the border incidents,
as I have just mentioned, they say
that we have committed aggression
Now, 1t 18 a question of fact, whether
this village or that village or this
Tittle strip of territory is on their side
or on our side Normally, wherever
these are relatively petty disputes,
‘well, it does reem to me rather absurd
for two great countries or two small
countries immediately to rush at each
other’s throat and to deade whether

BHADRA 13, 1881 (SAKA)

Reference of 6550
the Tibet Issue
to the UNO

two mules of territory are on this side
or on that side, and especially, two
miles of territory in the high moun-
tains, where nobody lives But where
national prestige and dignity 1s involy-
ed 1t 15 not the two mileg of terntory,
1t 15 the nation’s digmity and self-res-
pect that become 1nvolved in 1t  And,
therefore, this happens But I do not
wish, in so far as I can, to press the
1ssue so far that there 1s no escape for
either country because their national
dignitie, ate involved, except a re-
course to arms That 1s not, I hope

Dr Ram Subhag Singh: What 13
the boundary, according to the latest
report? What is the boundary which
they have indicated according to the
latest reply that we have recelved
from them?

Shri Jawaharial Nehru: How can I
say that without a large map, all
kinds of little things about villages
and all that” The present dispute
about that matter 1s relatively a small
matter whether 1t may be two miles
this side or that side 13 not a very big
thing, but I do not know what their
map 1s, here, there and elsewhere So
far as 1 am concerned, I have often
stated how our frontier from the
Burma border right up to the Bhutan
border 1s the MacMahon Line, we hold
by that

Shm  Achar
they

(Mangalore) Do

Shri Jawaharial Nehru: Please
al ow me to continue Please do not
attach too much importance to what
appears m the ncwspapers I speak
with a lttle greater authority on this
subject

Thatts the MacMahon line, and we
hold by 1t, and we think 1t 1s haghly
objectionable, highly improper for the
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Chinese Government to go on ssumng
maps colouring half of the North
Eastern Frontier Agency, one-third of
Assam and one-third of Bhutan as if
they belong to Chma That 1s really
an affront 1 can understand some-
th ng happening for a little while, and
some mistake, but a continuing thing,
to be told year after year for ten
years that ‘Oh, weli, we shall look
into 1t when we have leisure’ 1s not
a good enough answer That is so

But having accepted broadly the
MacMahon line, I am prepared to dis-
cuss any nterpretation of the Mac-
Mszahon Ime, minor interpretation here
and there,—that is a different matter—
not these big chunks but the minor
interpretation whcther this hill s
there or this hittle bit 1s on that side
or this side, on the facts, on the maps,
on the evidence avalable That I am
prepared to discuss with the Chinese
Government 1 am prepared to have
any kind of conciliatory, mediatory
process to consider this I am prepar-
ed to have arbitration of any authonty
agreed to by the two parties about
those minor rectifications, where they
are challenged by them or by us,
whichever the case may be That 1s
a different matter I say this because
I do not take up that kaind of narrow
attitude that whatever I say 1s right
and whatever the other person says
is wrong But the broad MacMahon
Line has to be accepted and so far as
we are concerned, it 18 there and we
accept 1t

The position about Ladakh 1s some-
what different The MacMahon Line
does not go there That 1s governed
by ancient treaties over & hundred
years old between the then ruler of
Kashmir, Maharaja Gulab Singh, who
was a feudatory of the Sikh ruler of
the Punjab at the time—this was in
the thirties of the 19th century—on
the one side, there was the treaty of
1842 and on the other siude, the ruler
of Lhasa and the representative of the
Emperor of China, which resulted in
Ladakh being recognised as a part of
Kashmir State.
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Now, nobody has challenged that
Nobody challenges it now. But the
actual boundary of Ladakh with Tibet
was not very carefully defined. It
was defined to some extent by British
officers who went there. But I rather
doubt if they did any careful survey.
They marked the line It has been
marked all along 1n our maps. They
did it As people do not hve there, by
and large, it does not make any diffe-
rence It did not make any difference.
At that time, nobody cared about it.

Now, the question arose. We are
prepared to sit down and discuss those
minor thmgs But discuss it on what
terms? First, treaties, existing maps
etc Secondly, usage, what has been
the usage all these years Thirdly,
geography By geography, I mean
physical features like water-sheds,
ridge of a mountain, not a bit of plain
divided up Those are convenient
features for international boundaries.

I have gone out of my way to refer
to these various matters in connection
with this Resolution which deals with
a simpler 1ssue Coming back to this
particular Resolution, quite apart from
the sympathy which the hon Mover
and some other hon Members fee] for
the Tibetans, 1f we take an action, it
should be justifiable in law and in
constitution and we should hope for
some results, some results which will
help us to achieve the objective aimed
at

Looking at 1t from the point of view
of justification, the United Nations
may come into the picture for two
reasons One is, violation of human
rights and the other, aggression Now,
violation of human rights applies to
those who have accepted the Charter
of the United Nations, in other words,
those members of the United Nations
who have accepted the Charter.
Strictly speaking, you cannot apply
the Charter to people who have not
accepted the Charter, who have not
been allowed to come into the United
Nations.
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Secondly, If you talk about aggres-
sion, aggression iz by one sovereign
independent State on another, As I
told ybu, in so far ag world affairs
are concerned, Tibet hag not been
acknowledged as an independent State
for a considerable time, even long
before this happened—much less after
Therefore, it is difficult to justify
aggression.

Now, you may say that these may
be rather legal pleas But I am mere-
ly pomnting out a constitutional aspect
of and the difficulties and the proce-
dures wmvolved.

Then, I come to a certamn practical
aspect And that is what good will it
achieve? Suppose we get over the
legal quubbles and legal difficulties It
may lead to a debate in the General
Assembly or the Security Council
wherever 1t 13 taken up, a debate
which will be an acrimonious debate,
an angry debate, a debate which wall
be after the fashion of cold war Hav-
ing had the debate what then will the
promoters of that debate and that
motion do” Nothing more They wll
return home After having brought
matters to a higher temperature, fever
heat, they will go home They have
done their duty because they can do
nothing else

Obviously, nobody is going to send
an army to Tibet or China If that
was not done 1n the case of Hungary
whach is 1n the heart of Europe and
which 15 more alied to European
nations, 1t i1s fantastic to think they
will move mn that way in Tibet Ob-
viously not So, all that will happen
is an expression of strong opinion by
some other countries denying it and
the matter being raised to the level
of cold war—brought into the domain
of cold war—and probably producing
reactions on the Chinese Government
which are more adverse to Tibet ana
the Tibetan people than even now
So, the ultumate result 1s no relief to
the Tibetan people but something the
reverse of it

The question, both from the consti-
tutional and the legal point of view,
is not clear. In fact, persons who have
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examined it think that f{t is diM-
cult to bring it there And, from the
practical point of view also there is
no good result Then, what exactly
1g the purpose of taking that subject,
except maybe to satisfy some kind of
urge to show sympathy or to show
that we are angry I can understand
that urge certanly But we must not
allow the urge to take the reins into
its hands and take us away with 1t
to unknown regions and dangerous
regions Therefore, I am unable to-
accept this resolution and I would
suggest to the House also not to accept
it.
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Mr. Speaker: Order, order. This is
not the first time that the hon. Mem-
ber is moving his motion. He has
moved his motion and spoken on it.
If any explanation has to be given to
what has arisen out of the speeches
that have been made for or against,
he can do s0 by explaining a few
points. He cannot make a second
speech as the one which he made at
the time of moving the motion.

Shrl Vajpayee: I am only explain-
ing a few points.

Mr. Speaker: The hon. Member is
not doing that. He has reopened the
whole thing.

ot it : & ag e e
fie wrore fiysre & warer W filt st B
# werar At wror o Hifr wr it ?
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18 hrs.

Mr., Speaker: There is an amend-
ment moved to thig motion.

Shri Gohokar: 1 beg leave to with-
draw my amendment

The Amendment was, by leave, with-
drawn.

“This House¢ is of opiniom that

Government should refer the
Tibetan issue to the United
Nations”.

The motion was negatived
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